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Demand to relax the existing norms of PMGSY

SHRI PRASHANTA NANDA (Odisha): Mr. Chairman, Sir, as per the PMGSY
guidelines, a State is eligible to get sanction, having population of 250 and above in IAP
districts and 500 and above in non-IAP districts.

In view of a large number of unconnected habitations in the State of Odisha, the
Government of India may kindly consider to relax the existing norms for providing
connectivity to the TAP districts, having population of 250 and above, which are mamly

tribal-dominated districts, covering more than 40 per cent of total population.

The PMGSY was a cent per cent Centraly-funded scheme for providing connectivity
to unconnected habitations with all-weather roads. From 2015-16, the funding pattern
has been revised with sixty per cent Central share and forty per cent State share. The
cost towards annual routine maintenance work for the first five years 1s bome by the
State. Thus, the requirement of maintenance is huge. Hence, the Government of India
may consider sharing funds towards cost of post-first-five-year maintenance of the

PMGSY-completed roads.

SHRI SASMIT PATRA (Odisha): Sir, [ associate myself with what the hon. Member
has said.

SHRI BHASKAR RAO NEKKANTI (Odisha): Sir, I also associate myself with what
the hon. Member has said.



